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Bombay High Court (Gao Bench)

Case No: Criminal Writ Petition No.96 Of 2018

Vinesh N. Fal Dessai APPELLANT
Vs

Superintendent of Central
Colvale Jail Colvale, Goa

RESPONDENT

Date of Decision: May 23, 2018

Hon'ble Judges: C. V. Bhadang, J

Bench: Single Bench

Advocate: T. George John, Celerina C. D'Sa, Mahesh Amonkar

Final Decision: Allowed

Judgement

1. Heard Mr. T. George John, learned Advocate for the Petitioner and Mr. Mahesh
Amonkar, learned Additional Public Prosecutor for the State-

Respondents.

2. Rule, made returnable forthwith.Â Heard forthwith by consent of the parties.Â
Learned Additional Public Prosecutor waives service.

3. The Petitioner had sought for parole for 14 days while the competent authority
has granted parole only for 7 days. Â The Petitioner by this Petition

is seeking extension of the parole by another week.Â The ground on which the
parole is sought for is the ailment of the mother of the Petitioner who

is suffering from kidney failure.Â Considering the ground for seeking parole, the
learned Additional Public Prosecutor in all fairness submits that he

has no objection for extension of the parole.

4. In the result, the Petition is allowed.Â The impugned order is modified to the
extent of the period for which the Petitioner is to be released on



parole.Â The Petitioner shall be released on parole on similar conditions as set out in
the order dated 17.05.2018 for a period of two weeks.

5. Authenticated copy be issued to the parties in accordance with law.
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